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Principal Bench
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New Delhi, the 1Uth July, 15¢6.

Hon'hle Shri A.V. Hsrigasan, ve(d)
I\ﬂ

v
Hon'ble Shri KoK, nhooja, (A )

shri Pere Lal

B-7/60/2 OUA Flat

Safoarjung Enclazve

New Delhi. ce mpplicant

VS,

Chelrman,
Telecommuriication
Jeptt. of Telecom,
senrchar Bnawan

New Delhi .
4 .o Respodents,

(Adv,Sh.&,X, Joseph)

URGER (oTal)

Hon'ble Shri ~,V. Haridasan, VL(J)

Thnis LLP filed by the apglicant in
6A €93/61 alleging that the respondents have rot
cemplied with the order passed by the Tribunal
cn 2¢.,2,86 in [n 137/96 ana therefore acticn
under the CC Act may be taken against them,

The epplicant in MA 137/86 hed alleged that
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the reppesehfaticn made by him in the office of -
the Chairman; Telecom, Commission on 16.7,90 was not
~isposed of by the competent suthority and hao preyed
that the direction may be given for the disposal of
the game, When the M& yas heard, the 1d, counsel
for the respondents had éiven an undeffaking on the
bgsis of which the M~ was disposed of with the
following cbservatiocns and airections;

“ 31, counsel Shri Joseph gssures us that in

the event that the said representation has
not already been disposed of it will be
pleaced before the thairman, Telecom,
Commission and a detesiled and self-cont: ined
reply to the samwill be furnished tc khe
applicant within four weeks from the date of
receipt of a copy of this order, e note
this assurance and dispcse of MA 137/96

ar:c:ordingly.."é
‘2. - It is the said undertaking according to
the petitioner that has not been complied with by
the rSSpoﬁdents. Notice having been issued on the
Lontempt Fetition Shri Joseph, 1d., counsel for the
respondents appeared afd filed a rEDlQ affidavit,
It hgs been suorn in the affidavit that the
representasion submitted by the petiticner uas
disposed of as sarly as on 13,.8.95 by a speeking

at
order, & copy of which is/-4mnexure he6 and that
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the same was received by petitioner also, It has been
further stated that even though the representation

had been disposed of as early as on 31.6.95 in lieu

of the directions contained in the order dated 29,2,.96, the

matter was again ﬁlaced befeore the Lhairman, Telecom,
Commission who held that the decision taken on
31.6.95 and communicated to the petitioner might

be teken zs his decision and this information may be
conveyed to the petitioner, ﬁccordingly,’such
decision was comhunicated to the petitioner by

registered AD by order ot,., 7.5,96., The representation

having been olsposed of even before the greer

dated 429,2,96 was cassed and a further reiteraticon
of the same was mgde by letter dated 7,5,¢6, the
respondents submit that there is no viclaticn of any

of the diregtions uazrénting action under the

:
Contempt of Lourt Acte Un perusal of the petition,
affidavit, reply affidavit and additicnal counter
affidavit and aléo on hearing the petiticner
who is present in person at & considerable length,
we pre of the view that there is ncthing to indicate
that the respondents have defied the order of the
Tribunal, The undertakings given by the lezrned
counsel,  Shri Joseph on behglf of the respondents

was that in the event the representation had not
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already been disposed of it would be placed befcre

the Chairman, Telecom, Commission and his self-contained.

reply uohlq be furnished to the applicant within

four weeks, #Hs a matter of fact, the representation
had already been.disposed of on 31.8.95. Houwever,

a further ocrder on the matter had been passed by

the respondents, The petitionef may not be satisfied
with the result; but that does not heag that the
respondents have committed a contempt, If the
petitioner is not satisfied by the outcdme of the
representation, his remedy lies in seeking appropriate
relisf challEnginé that deci ion aﬂd_:jct in mowing

the Contempt petitiom, In the light of what is
129

stated above, the respondents have not shown any

—

defiance of the order of ths Court, we dismiss the

s

Civil Contempt Fetition @nd dischsrge the notices

issued, Thére will be no order &s to costs,

@%Zktﬁe%-i @%82/\/’LA/
( MoKV Aheoeds ) ( A.v, Haridasar
: MepbeT (A) Vice Chairman(J)



